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(2025) 10 SH CK 0017
Sikkim HC
Case No: First Appeal From Judgment And Decree In Suit No. 03 Of 2025

M/S Kundan Hydro
(Gangtok) Private APPELLANT
Limited
Vs
Rabjor Lachenpa And

RESPONDENT
Others

Date of Decision: Oct. 28, 2025

Hon'ble Judges: Meenakshi Madan Rai, J

Bench: Single Bench

Advocate: Sudesh Joshi, Adarsh Gurung, S. S. Hamal, Thinlay Dorjee Bhutia, Shakil Raj Karki

Judgement

Meenakshi Madan Rai, J

Pursuant to Notices issued, Respondents No.1, 2, 3 and 4 are represented by Learned respective Counsel as
reflected hereinabove.

On 02-09-2025, this Court had stayed execution of the impugned Judgment and operation of execution of
the decree on an application filed by the Appellant being I1.A. N0.01 of 2025.

Learned Counsel for the all Respondents submit that they have no aobjection to the stay granted by this
Court or to the continuance of the stay till the disposal of the matter. Considered, accordingly, execution of
the decree in Title Suit No.O1 of 2023 (Mr. Rabjor Lachenpa vs. The Secretary, Power Department,
Government of Skkim and Others) is stayed until further orders of this Court.

Heard Learned Counsel for the Appellant.

Admit the Appeal.

Call for the records of the Learned Trial Court.

L et Paper-Books be prepared.

List on 01-12-2025.
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